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C5TRAI AII4INISTRATIVE TRIBDIAI 

CACUTA BJNU 

Na.?.A. 225 of 2001 
(o.A. 421/1997) 

nate, of order a 14.6. 2001 

Present : Hen' ble Mr. D. Pukayastha, Judicial Member 

H' ble Mr. M.P. Sinh, Admini strative Member 

PRADIP•KR. MONDA3 

VS, 

UNION OF INDIA, & ORS. 

Per 'he applicant 	a Mr. P. Dhole, counsel 

For the respondents a Mr. B. Mukherjee, counsel(off. respdts.) 

0 IRDE a 

Heard id. counsel for beth sides. 

This M.A.: has been filed by the applicant for rehearing of 

the O.A. 

1 This case has been remanded back to this Tribunal by the 

n' ble High Court, Calcutta vide' its order dated 10. 1.2001 passed 

in W.P.C.T. No.409/2000. Only question for decision in this case.H 

I s whether the applicant acqui red the landed property pri e r to 

12th Siptember, 1996. 	 aat, 	Fbwever, since 

the Hor' ble High Court remanded the case to this court for rehearing, 

the m1tter is fiXed for hearing on 24th September, 2001. According1y-

the M.?. is disposed of awarding no cost. 
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